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DR. RACHNA GUPTA 

 
Mr. Akashdeep, ld. Counsel is present for the appellant.  He has 

mentioned that the appellant has already got its matter settled under 

Sabka Viswas (Legacy Dispute Resolution) Scheme, 2019.  The 

Discharge Certificate in the form of SVLDRS 4 has been issued in 

favour of the appellant which is on record and the ld. Authorized 

Representative also confirmed the same.  Accordingly, the appeal is 

dismissed as withdrawn.     

[Dictated and pronounced in the open Court] 
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